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[Snri Pranab Mukherjee]

ling? Secondly, I would like to....
MR. CHAIRMAN: You will conti-
nue after lunch.
The House will rise now and will
meet at 2 p.M.
The House then adjourned

for lunch at two minutes
past one of the clock.

The House reassembled after lunch
at four minutes past two of the
clock, Mr. Deputy Chairman in the
Chair, :

MESSAGE FROM THE PRESIDENT

Joint Sitting of the Houses for the

purpose of deliberating, and voting

on the Banking Services Commission
(Repeal) Bill, 1977—Contd.

SHRI BHUPESH GUPTA - (West
Bengal). Sir, T have a submission to
make regarding the joing session.
Suddenly an announcement has been
made that there will be a joint
session, but for what purpose, we
do not know.

SHRI SUNDER SINGH BHAN-
DARI (Uttar Pradesh): Sir, Shri
Pranab Mukherje, has to continue
his speech.

SHRI BHUPESH GUPTA: Perhaps
it ig to regularise the Banking Ser-
vice Commission (Repeal) Bill, which
was to replace the Ordinance, which
could not be got through. In this
connection, Sir, I, first of all ask
whether this is the best way or the
proper way of calling a joint gession
of the two Houses of Parliament.
The second question that I ask 1s
whether the holding of a joint ses-
sion requires any summons. If so,
what ig the time for notice required
because nothing definite has been
provided for in the Rules of this
House and there is nothing for us to
go by. There is 5 provision, however,
in the Constitution for holding joint
session but I think the matter stops
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more or less at that point. We had,
during my experience at least, only
one joint session on the Anti-Dowry
Bill ang that took place when the
Parliament, the two Houses of Parlia-
ment, were not in session. After the
sessions were ©Over, a special sum-
mon was issued specifically for the
joint session and there was a joint
session. Here, Sir, we are in the
midst of a Budget session. Now, the
convention is that every year, the
first session would be a joint session
inaugurated by the President by his
Address and that becomes really the
Budget session, ag we know it. That
had been done; that is over. Now,
Sir, we are having within the com-
pasg of the session, a joint session. As
far as the Lok Sabhy is concerned,
there is no break; as far ag the Rajya
Sabha is concerned, there has been
some break by way of prorogation of
the House. That does not apply in the
case of the Lok Sabha at all. The Hous-
es had not been prorogued since they
met in Budget gession, Now, Sir, here,
when we are in the midst of a session,
a session that began in February—al-
though there was a break, the session
continues, namely, the Budget ses-
sion—we suddenly get an gnnounce-
ment that there would be a joint
session, a session within the session.
I do not know what the convention
says. In any case, Sir, what ig the
notice? We have our business an-
nounced in this House for the whole
period and it has not been announc-
ed that there would be a joint session.
In fact, the joint session cannot form
part of the exclusive business of the
House. Therefore, I am not blaming
the Business Advisory Committee of
not including the joint session in the
programme of business that was sent
to the House or announced in the
House. It comes as an extraneous
announcement. Who  decided it?
Government  decided it. Did the
Chairman of the House and the Spea-
ker of the other House come to the
conclusion that there should be a
joint session? 1 should like it to be
clarified, Sir. Did they come to this
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conclusion, because neither the Chair-
man on his own, nor the Speaker on
his own can come to the conclusion
that there should be a joint session?
Then, who advised it? Did the Pre-
sident pdvise? Well, gir, this again
is an anomalous situation. We are
already in the midst of 5 session sum-
moned by the President gnd then the
President calls for a joint session. Up
to now I have not received any sum-
mon. How is it, Sir, officially a ses-
sion is announced on the floor of the
House ang from the Chair wmnd no
summons have been issued? This a
strange situation. This is the way
the Government functions. Peo-
ple sometimes come to know of things
indirectly or unofficially. Even such
things appear in the papers that the
next session is likely to be held on
such and such date. But here we are
in a situation when officially from the
Chair a joint session has been an-
nounced. But who summoned that
session? Nobody has summoneqd it to
our knowledge. The session has to be
summoned not through the Chair; the
session has to be summoned through
a notice to the Members of the two
Houses of Parliament. This we have
not got....

MR. DEPUTY CHAIRMAN: You
said that.

SHRI BHUPESH GUPTA:. T have
said it, but you kindly give a ruling
on it. It is not just like that some-
body comes. ..

MR. DEPUTY CHAIRMAN: Let us
come to our business.

SHRI BHUPESH GUPTA:... and
says that the joint session is on the
16th. I woulq like to know it. This
announcement itself is illegal, irregu-
lar and improper. It is not known
how the decision has been taken. I
would like to know: Who is sum-
moning the Joint Session?

MR. DEPUTY CHAIRMAN: You
have said it already. You are repeat-
ing it.
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SHRI BHUPESH GUPTA: The
position should be made clear.

Nt frw = A (fagre) : ooF
faqe ¥ o @r7 qF Fr To A@9g B
fade &t & 1 8% 9@¥ 1970 1
|9 97 1 IygaEfa 7T, gw an
Y A |AT F A | wreAw faer qU
HIT a5tz Jov foFarT ooy 91 2.8 ey Y
I 7 JOT A g1 T | 5% T
g1 e | AT Egiedwa &% 9T 3w Gt
T SR T Y TE AT 5T
faad Fgraar ar f5 go w7 fram
HIT A9 F A (faF IT T97 #7 GTFTT
¥ ad fed a1 9 R F A
F IART gw AWt T Fqrar x5 fqaw
F IAAT g @I § WIT Ig AT 17
WM E 1 F M AT I9F AT @y
Bl zw & Ay Far @w o AR
TIHT ¥ F1F gd AT Fgr w47 fF Ag
T 17 gAT & | Ag w19 faaw &
warfas @ gar € 1 A= fe gEar
fras qrar o M g7 45F 10 3
TT &1 1970 F TomdT T4 7T g
A IFET TAT AT ATF GAT T |
AT G 5w gF Afaq & IR
7g darg SsmT A1 R w7 @ige
Fard 5 341 g9 @ gall a5 gy
T § 59 fx grew 7 737 @ gy Ay
Ar 6 7 g1 | fas F gEreaww & 915
feT gn v #41 gaE 74 1 sRW
fFad setdt X wFwT GTEE F A
" Prere & arfearHed Sfyew &
TR H, TP IAF! 937 FR Fgr
qIHT 3@ o wHax o fa@y &
f& gfar =1 et dae & qar Mg
JeTwr w@r g fF os§ ®ew &)
uF 5% @7 gr N4y g1 al IgF qUT
St Ta FT TEA d5F AT TAT g
gt =g afcfeafa gfaar w faet
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[+ faa=gez ar)

gy 92 7 gy wedl § | gwiad 34
g9 9% TG FA( {OFA § | qFAX
agd #1 IFE FE fFAr a1
iy W @EE § g9l A
ga aurt & o gor {5 graET F7
eiFT GgF A qaEr 5 aw @
fram &7 Sedad gwr g AT gAAq
gwa fa2gT qOT AFEAT W FATAT
TIr § AT FZ ST QARG T Wi g |
gaag T Jua faqgq Jam gam
F1 arg wsIafa & WRWIL AR ¢
ar & gaAI0g 5 98 TT F f@ars
&g

SHRI BHUPESH GUPTA: This is
absolutely a distortion. I have not
talkeq about ‘Duniya’. We have
talkeg about our Parliament.

MR. DEPUTY CHAIRMAN: He
wag not referring to what the hon.
Member has said.

SHR1 BHUPESH GUPTA:
is the notice?

MR. DEPUTY CHAIRMAN: You
have said it already. You have made

Where

your point. Let ug proceed with the
Business.
SHRI BHUPESH GUPTA: 1,

therefore, demand that the matter
be taken up by you and dealt with
properly. I submit that there cannot
be any Joint Session.

MR. DEPUTY CHAIRMAN: We

will proceeq with the Businesg of the
House.

SHR1 PILOO MODY (Gujarat): I
suggest you boycott the Joint Session.

ALLOCATION OF TIME FOR DIS-
POSAL OF GOVERNMENT
BUSINESS '

MR. DEPUTY CHAIRMAN: I have
to inform Members that the Business
Advisory Committee at ity meeting
held today, the 10th May, 1978,
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Govt, Business
decided that in order to complete
Government Business, the present
Session of the Rajya Sabha, be ex-

tended up to the 18th May, 1978. The
Committee allotted time as follows
for Government Legislative and other
Businegg expected to be taken wup
during the remaining part of the
current Session of the Rajya Sabha:—

Business Time Allotted

1. Discussion on the Two days-10th
Draft Five Year and 11th May,
Plan (1978—83) 1978.

2. Discussion on the One dav-on the
Report of the Wor- 15th May,
king Group on Au- 1978.
tonomy for Akash-
vani and Doordar-

shan

3. Consideration and Two days-on
passing of Bills, as the 17th and
passed by the Lok 18th May,

Sabha. 1978

Ags earlier announceq by the hon.
Chairman, the Joint Sitting for the
purpose of deliberating ang voting
on the Banking Service Commission
(Repeal) Bill 1977, will be held on
Tuesday, the 16th May, 1978.

SHRI BHUPESH GUPTA (West
Bengal): Sir, I rise to make any sub-
mission on the Business that you have
announced. First of all what is
happening to the discussion on foreign
affairg because we were given to
understang that there woulq be a
discussion on  international affairs
by way of a discussion on the work-
ing of the Ministry of External
Affairs? We suggesteq that there
should be 5 separate discussion on
international affairs, not on the work-
ing of the Ministry and specially we
wanteq a discussion gn disarmament,
to emphasize that point. Now I do
maintain that despite the preoccupa-
tion with other business, some time



